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Orlgn.nal Applica T o
MlSC.PetltlonNOv“‘ ______ [ «”“‘w“”“”-:-w_*
contempt. petition NOe o T -

Review Appll‘atlon NOe_ .. o =

i e
PR S e
N
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e
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N Wa‘h\“__ e e

regpondents .

N “ : X
» - JUONEREPEE
’ . o e o
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- ,,.’ JUEEPETEEE 5
P amat 4 A
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I Nl
P

v ‘ 73 o ST
® kavocates for the Applicant _ M2 K;.W ~ 2 _ .

Y .
-, B

_ .89

" advocates of ff.he Respondents

I — ey Orderxof "ehe” Trlb”'na.I. -
- Y {~ Dete e S T ‘
No’{e’é 5 the RegiSt:rZ RIS S SN
- % 763,054 % Present: Hon? ble Mr.Justlce Go Sivaw
{ i raJan, Vlce-Chalrman 2
o o 3! % 'Hon'ble’ Mre}\QV,Prahlad@ng
.u_,-“z.s! zz;}spﬂhcauongi in "fo.rm § i . Member(A). N
1s filed/C. F. fv.‘-r Rs. 50/~ -y { L R
d\posii d v'f'l; . '/E % i « Judcmérit delivered in
it g open Court at the admission st tage.,
§ % Kept ‘in separate shc.ets. Applica=-
{ tion is dlsoosed of. No cost
§ .
i
{
e e
1 rmber Vice-—c.haj_man
}
i
.} Heard Mre.K.Bhattacharjee, lear-
% ned counsel fer the applicant and
%m-oa.x:chaudhuti.' learned addl.C.
ic.s.c. for the respondents. Learnea

- jcounsel for both the parties agreea

Ithat the direction of the Tribunal

{has already been complied with.
‘Hence the matter is cleeed.
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CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENCH.
O.A. No. 64 of 2005

DATE OF DECISION 07.03 2005

ShriBimal Chakraborty . | ~ APPLICANT(S)

‘Mr. K. Bhattacharjee B ADVOCATE FOR THE
R ’ - | * APPLICANT(S)
- VERSUS -

The Union of India & Ors. o \ RESPONDENT (S)

ADVOCATEFOR THE

Mr.A K Chaudhuri, Addl.C.G.S.C. |
' ' "~ RESPONDENT(S)

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

THE HON'BLE MR K V. PRAHLADAN, ADMINISTRATIVE MEMBER_

1. Whether Rep‘o‘rte-rs of local papers may be allowed to see‘t_he judgrhent? |

2, To bé’ referred to the Reporter or not ?
3. Whether their Lofdships wish to see the fair copy of the judgment?

4, Whether the judgme_nt isto be'circuia.ted to the other Benches?

Iudgme_nt délivered by Hon’ble Vice-Chainnan.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUVVAI—IA TI BENCH.
Orrgrnal A,pplrcaxron No 64 of 2005

| Date of Order: This, the 7th Day of March, 2005.

. HON’BLE MRJUST[CE G SIVARAJAN VICE-CHAIRMAN

HON’BLE MR K V PRAHLADAN ADMNISTRATIVE MEMBER
Shri Bimal Chakraborty
SfoLate D. Chakraborty
S.F.A(V)Office of the
AO/SSB/Bonggigaon =
Shastri Road, Ward No-10- -
. .P.O; North Bongargaon ‘

Dist: Bongargaon R . ... Applicant.

By Advocate Mr K.Bhattachar_]ee &MrPK Sharma.
Vs

1. Union ef India & Ors. -
Represented by the Director Gener al,
Sashastra Seembal East Block V
RK Puram New Defhr- 110066.

2. Mmlstrres of Home Aﬁ‘arrs ‘
Represented by Secretary to the Govt of India,
New Delhr :

3. Dlrector General :
. Sashastra Seemabai East Block V
R.KPuram New De!hr

4. Assrst,ant Drrector : .
.O/o. Director General, -
~ Sashastra Seembal East Block V
"‘RK Puram New Delhr

3.5, Area,Orgamzer SSB
: Bongargaon Assam s

o | - 6. Area orgamzer(HQ) | ‘
FTRHQRSSB S : o - :
Gauhati.: ". : , B Respondents.

By Advocate Mr.A K .Choudhuri, Addl C.G S.C.

ORDER




"The ﬁpplieant- is .presentlv Working as Senior Fielci' Assistant
(V etermary) in the office of the Area, Orgamzer S. SB Bongaigaon. The. '
apphcant is aggneved by the Memorandum dated 3.9.04 callmg for selectnon of
Dog Handler(DH) and the order dated 17.2.05 issued by the Assxstant' Dxrector,
General, SSB, New ﬁelhi, respondent No4. According to the app‘licant; ﬂ':le job
- .of Dog'l';ahdlerﬂ'ié:' not 'feiated with the Para-Veterinary staﬁ' a;'xd the job-of dog
handler is a job of combansed personnel unrelated to veterma:y cadre. The
apphcant’s grlevance is that though he made representatzon dated 252, 05 against
re- allocatmg of hls poﬁ as Dog Handler but. the representatlon is mil pendmg
thh the auﬂ]orxty - B I
: X
2. We have heard Mr. K. Bhaxtachax]ee leamed counsel a,ssnsted by Mr. P.
K. Sarma, leamed counsel for the apphcant and also Mr. A K. Choudhuri, leamed
Addl C G S.C for the respondents Mr. Chaudhuri has submitted that the
| representatxon of the petxtxoner dated 25 2.05 is pending. Since the applicant’s
apprehensnon is that he may be sent for\trammg agamst the sald post, we are of the-
<view that the O. A can n be dlsposed of with dlrecnons to the respondents to dxspose
of the aforesaxd répresentanon Accordmgly, we direct the respondents to dispose
of the representatlon dated 25. 2 05 (Annexure IV) as early as possxble at a.ny rate
thhm a pernod of three weeks from the date of recenpt of this order |
3. Status quo as on today, shall be maintained till such order is pa,ssed smd "
conifnun;cated by tt‘;‘e 1espondents_. . s
4. 'Ix’OSt tl:lemratter on 6.4.05 for report on compliance. | o | " af(/
» (K VPRAHLADAN) | . (GSIVARAJAN)

LM
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te resllocate the post of the petiticner from
S.F B (V) o Dog Hendler asnd or not to

Gltioner from his present Dost

i

Bren,




#R

Dist- Bomysias

W THE CENTRAL

b FEEARAY £ e g e
CRRIVE A AT I

fming et

L.z.

Crigieenl HAppiieotinn

?,."m % ; T‘xy B
T3 e

..n-‘ i, frems

J

"ﬂ

¥ EJM ﬁi Eﬁm i

E1E
=i

W o m~u§z&mma
WAMATT

Ao 16

rative Tribunsl Aer e 15853

af &

B
&=
2
T

1‘"“* L

Eimal

g

L

L. Origins)l Bppliceri
o C Verificericon
Amnéﬁuxﬁ -1

~TT

--ﬁIBerT?T

w

5. Aunexure - L1T

Bunexyre -7V

]

Chakrsborty.

N og

Ly

v

TR S s e e et s phrrm ot bt st oo ey R R

wwowa W BDDL Lo BN

“

snd Ore,

~

wu e BBEDOndents

LAl

T ST S e a3 vt e hans s s et o

.-'3'{. T'b,m -

"



Biiwt. B mfgﬁm EETRABET

SR

W THE CENTRAL ADBINIST

WUWAHATI BERCH, Gy

[An spplication under Secor iom 18 of the

Adminisvrative Tribunsl ST, LORE

(Fer use of Tribunsi ot fice)

‘.j .} } f‘ ‘"g’{:—}j kN ‘s“ -
Date -
Uriginal Application Ne

Gaw e e W W . OF W08

L

I EABRTICULARS OF THE APELTC

Son of Laje D.. Uhakrahor Ly

F.EAY) Dffice of the

. Dist- Bongsigson,

Fed
Lt
L]

‘L

{?ﬁuﬁmf(‘ ULARS oF THE BESPONDENTS

1y Union of Tndis
Represented by the DMrector o ST Bl

Smehastra Senaihsl Rast B ek -

R.K. Parswm, New Delhi-110086.

Filed by the Petitioner Trough the

ADVOCAT.

e

Sfore e Dl bt



' 2) Ministers of Home Affairs, :

ITT.

[AS]
S

represented by Secretary to the Gove, of India
New Delhi.

3 Director General,

Sashastra Seemsbhal, East Block-v,

R.K. Puram, New.Delhi"

’é} Assistant Director,

O/0. Director General,

Smshmﬁtr&.S&Mmbal, Bast Block-v,

R.K. Pursm, New Delhi.

>

9) Brea organizer, $.5.%.

‘Bongaigaon, Aossam.

6) Brea Orgsnizer (HC

PARTICULARS OF  THE CRDER (5)  AGAINST  WHICH

APPLICATION 1% MADE -

The spplicant through this application wants to
challenging order number JO/SEE/A~-4/ 13-81-1407
issued by the Aszistant Director, Director

General, Saﬁhaﬁtrab&lr‘mbw Delhi.

JURISDICTION QF THE TRIBUNAL @

That the apnlicant declares that the subject
matter of  this gpplicetion  is  within the

Jurisdiction of this Hom'ble Tribunal.

/g;%nA/Z&bkﬂ%445@5ﬂP
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3y LIMITATION

The sapplicant a2lso decleres that the present
Deriod as

21 of  the

4y EAOTS

Bete

o Bong silgaon, as suoh entitled to &l1
ol it

the rights and guarsnteed under the

Constit

fa Bt Falakars Dist

Y
s

£y
i
(K
B

)

cymnandant 5.0

and he was

sf ares

@oale of 875-25-

OEgsTL

arwdl after merving there From L, LB oro 20.6.04
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The sapplicant was sgein trensferred to  the
Bongeigaon 2L 8. He Joeined  at office  of

Bongad.gaon area orgsnize as BeNLOY field

r—}.

aszrstant (Ver.) till dete asnd he not vet hkheen

relessed.
(A copy of the meme dated 18.6.03 ie
annexed vhexétw émﬂ marked &
Annexure-I} .
That the applicent states that om 3% deptember,
2004 the Chief Veterinary Officer issued a
weme r ancdum numbe r 88/ver /SSE/2003/V0-3,38-41
where by it is  stated ther te select snd
intimate the nmwe of SFA {(vet.} working in the
departmwent who are relatively vyoumg and have
gpritwde to care and Dog hendler for working as
RDog hesndler in s8R, Accordingly, the said

memorandiun was  oremated among  the workers who

'ara willimgly Jjeint in  the new  pest.  The

epplicent hes expressed that he is not willing
T Joint in the selection of Dog Handler.
(A copy of the memo dated 3.8.04 is

aat

gnnexed hereto ancl marked a5

Annmexure~II) .

dle

- That the gpplicant 8tates that 25.2.05, the sres

Corgenizer S5E Bongaigson circulated order dated

C17.2.05 isaued by assistant Director in The said

order it is astered ther D&, S.%.%. being bhesd

%$$x4yézgﬁ(ﬁ%4;5)z
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v

of  the department 18 pleased o re-allogated
elLght {8) posts e&mh of BFA (VY for the first Eno.
Didiher eng 2™ By, Gor&kh@ux' &lmng' with the
incunbent  with iﬁmm&iat@ reffect  in public
interest snd thé’@atitimnex was tronsferred from
Bongsigaon ares wWith the post of SEA {(¥y to
First En. Didihsr as Dog Hendler.

(A cxﬁmf of  the oid@g dated 17.2.05

1s  amneved Thereto gl marked as

Anpexure-III),

That the applicant  on 25n2n0$Iimmﬁdiat@ file@
his te-presentatcicn through,;pquﬁf channel to
the Directer Geperal whﬂrein hie had étated his
grievences and started that the deb of  Dog
@anﬂler 13 not re—d&t&d With the pars veterinary
stafft and the ob of dog hander is s Job of
combative personsl and ss such reamested to atop
his= dﬂtaimment.foxm?this present post snd the
séid tepresentation has not Yet heen answered or
disposed of,

(A copy of the Iepresentation dated
£5.2.05 is snneved hereto snd marked

a8 Annexura~IV)n

That the spplicant states that the post’ of

senLor fisld assiateant is sn civilisn post Whose
aduty o giLve tzestment to the srdmeal,

individuslly o unde the SURNETVIELOND of

Ktprand Lhrkiradern ™

i
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erinary officer

ely a job of combat personal.

G ROUNDS

i P IR, ~ r ™S h . e 3
dated 7.2.04 dis3 bhad in 1w

g oin

9 T ¢ e e gy o . 1o vy
apmed forae post along with

For thst the order dated .0 oo o shown

2

that  respondent have feiled To get  suitable

Canclida for o of Tog Handlier ‘saf kit

rally re-alliocsved

Bo Didin
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I With

the ilnowmhent

whidody LEoan dllegel acvion on the

part of the respondent.

The respondent

CRRGITuUnLtyY to

the mervice conditi O

Principal of narural

Frretd e : ;
VRIS L Oe ] 4= g wnany g
e 3 the PSSO Lenet of

sl T belonos o Ciwdl T
FRLLCELT belongs o Civil Posr of BERLOY (Vet.)

asaiatant snd sre O o

amomuch rthers
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The sction of the respondent iws arbitrary and
viclative of BArvicle 14 of the Constitution of
Indie where in the right of eguity hefore 1aw is
Prided in the gulse of ]QIQtEﬂtiﬁQ' equally of
CRROrtunity the right availshle under Axticle‘lq
of the Constitution .of the applicant ig being

digturbed,

The eapplicent mEy he permitted to urge other
grounds st the time of hearing.

DETAIL, OF REMEDIES EXHUSTED -

The sapplicant declares thatr} he has slready
filed the r@pxesenh&tian,ibefox@v the authority.
The authority ig  silent o5 the Sseid
representation and as such there is no other
glternative or ecually efficncions remedcy except
TG approsched  this Hon'ble Tribunel o1 the
exercise of irs Juriediction under secrion 19 of
Tthe Administr&tiv& Trikunal Act

. 1885,

MATTER NOT PEVIGUSLY T LED GR PENDING WITH ANY

CUTHER COURT .

The spplicant declares that they have not filed

8Ty Wrilt petition or Epplicarion before BT

other Court or gy hench.

BELIEF SCQUGHT FOR

For the reasons stated above, the o licent

hereby prays that this Hon'ble Tribunal may e

I et Elia Ky

b

~
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Hemorandum dated 976705

w3

Memow

Ppleased toe aalled for the records pertaining to

re~allocation of the post of SFA (V) for 1% Bn,

Didihen ard Tl direct the

respondents not Lo
k

WLty the post o

INTERIM BELIEE IF ANY SOUGHT FOR -

iy finslizatvion of the

= -

herein Dray ther rthis Hen/ble Tribuonsl sy he

pregsed vo direct the rpsspondents not to

Feot to the order dered 17.2.2005 snd or

@b w odhe S

e release the applicent from the Nresent place

ol e

and such order

Tor further

deem £iv and proper.

LE THE BQS &L OHDENR o

IR0 Ny MZ@Q)ZIBBBDQ“’N“ 323087 Foyp Rm, B

Envelopes with achnowledgement.

Vol s

WLST OF ERCLOSERS
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I, Bimal Chakrabertvy, &S/¢. Lt. T.K. Dam, aged

about 41 vyears, by profession- service, resident -

of if}c:nc_z‘aigaczm,; do he rehy wve rify that I awm the
spplicent in the sccompanying application. T am
acquainted with the facts snd circumstances of
the csse. I hereby wverify that tﬁe statensnrs
made in parsgrapbs 1 te 98 are true Lo oy
knowledge and thmt I have not suppressed any

marerial facts,

And T wset wy hend in this verificarion todsay

oo sMarch, 2005 st Guwahati.

S e Do (radoc -

signature

o Y

“R
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= W0l 11206000912 () )7 e [&/4/s2
vaeAnmani o /ndia; ! N
éaecﬁoxaie eneral of SécuaLiy, \

ivisional 0aganioea}
33B/Wontt Bon al & Sikhim Division
SLLIGUR], S ’

9

'

pon selection of constabie Vo, E%DGQ&‘
__'_.Q/ maf G/\.t‘tk/l&/x?.l\f“‘

{ of G}t,oup CeILtILe,SS_Bo Pﬂgfkkﬁfbfhv
R0 Lhe posE Of Senlon §iaTd Asas (v C '

Lkéozc
POsL of Senion Fiold C

eteninany Stalf
?,and @2 ammended from zime C
cit 0,{;24_;;6, of the _ Qnr

and poszed

soszan(Veteninary ) Ta sy RE A
2 de on ”TaanAﬂea basis”, Jﬁai-f§g77uu/ O : (ji; ay )
iereby ‘ . ﬂb¢L¢£ant(Va{ﬁaLna,¢7~
L & purely Zemponany bl under zhe SSB(Pana ¥ 7
fecnuiiment Rules 719

[

2
-Q

whoat 2he d&AcﬂgiiOn of

&
-

cLLowanceA

i d
L)

WY counse at ope o the
N2 doed nog complete’ the y othen zhan fon vatied
s ¢ Medical gnound, accepiable to z
his protazion teaminazed,
“AUe ont duch o (

r2onext counse aqpgf would Aad
Liia second time) :

. ‘4 '
quined zo undeng gﬁe prescrnibed veteni
- @iZer appointment, /£

Appointing Auzhonity
© /N case he' Lo alloped 1o con=
peclal grounds wilf Lo o

4 He Willd be cntitted Zo draw the ,{ol.éowi.ng Pay and

i) Pay i, 775-25-1150~£6-30~1600, -

SETTRIBUT I ov

7 o«
A

/S/uu: ;A55/-752\(c s ( ’/?(‘zkhﬁ./;ﬂz,gf
' 7

i) Aliowcnces . O4,5C4 " and HRA
2he Centrag Govz, Emplo
Lnstnuctio Assued by Zhe M

x‘.j.ma Zo »téme.

* e
°

_SFA(Vez), /0
=0 G Nlexa /s '4«1'1;
/ 7

0/0 t&é -}ngéji 5%nglvu§£3
. )

Dinecton of z‘i’ccéunz‘.o,Cab'.fecti;/?.K;PMam,/Vew Deshi 770066
Fon Lnformaztion, '

Apvocarr

ails
Shri Z:)ﬂi"’fj’l 1‘(/,/ ' (_L/u’L A 1»‘&/:)('1‘[; wild be on
ﬁ€06a¢L0n ﬁ?ﬂ a penIEZ"bﬁ Zwo kears, which Gay be extended ox curtaif-
2he competenzt aaiﬁoaitg. _ »
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- fon infomnmzticns

el GEAUe L ) e
| J-

v /Ll—‘\ g
- 2 -

The Aosistart DLneciOA(EA},SSB DLnectonate Ré%fC%ffpfﬂ) /

w Delhi~06 ul..tﬁ nefenence Memo /Vo.
f€ Cral dnld 37/5/o]

The Vezerincny /Loou:tani 5 zon 53 0/0 i/v.e Divisional

OnganAaan,Month Bcngal LVLALOR, $8,5itLigurd
fon information,

The Commenderni, 553 sGroup Centne pd_fdk(( C(]

The Accounts Cf ,.Lce/t,SSB Divne //q.)w Sdz.gwu. Lon

dnfonmeiion Gt necedsanry act&onof"

. The Anza Cnganisen,S5B v i &];L[)J3 ﬂ“l/l\ll
. fon ,L.n;fon rnaz‘.x.on. cnd necessany acilon,
The Sub Arde Onzanuejc,SSB o ’8 &11/1\,],1

fon. x_n,{om tion and nece.oda,/zy a.cp.an.

,T/Le. C,uwle. ar.ncfzmem,SSB‘ . /\UU((L{[){UL{

fon infonmatiorn ind necessaxy acZione

Pensonct Assistant to Auea Omgawen(Sia;;),SSB//ﬁ/omih
Bengal . n.cl dqum Dz.vun on, .uugwu.. :

Copy 2o zhe /’amsonal. Fde o,C Shrt /5/))[!(/ (//UU(A-A[)rLé‘ '
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) R Qk‘ RS R - Government of Indifa
W -Ministry of Tome Allairs,

O/ the Director Q;unu.ll sSsB,

(y . ,; R \ ( ,' ‘ r o « - Last Block-V, R K Puran,
S N New Delhi-66.

M

)‘ \ ‘:~.‘ .‘ " / ”)& ST v ¢
EN 1\.)\F:'- ata Rl S . :
I S 9 VR A S DU Dated:- the 3ad Sept. 2004
checTLovat o S S .

MEMORANDUHR

‘ ubject - [ bI'Ll‘(,ll()N OF DCG HANBLERS (D) l'RUM llll'
' . SIRLNGIHOI‘S[‘ A(VET)

1t is requested Lo select and intimgte the names of S FLA.(Vet) working in

yourl ronticr who are relatively young and have an aptitude Lo care and Tandic dogs for
wokag, king as Dog ITandlcrs in SSB.

?"0
< During the current financial \b.\r we have a requirement of 112 Dog,
[ o2 Handlers o) landlers per Battalion x14™ Battalions wheie the Dog Squads will be
po o T established In e first phase. These STUATTeQ witl have ts undd u")w
at BSF,Academy, Tckanpur once the pups arc purchascd. ' t'v"."vi SHD et

RN

HE— ' Ny
%.

1 . A . It is also proposed to impart a prdmmmr) (raining in Dog Handling to the
;: .. X0 seleeted S.F.A(Vey at a central focation by the SSB Vets. Further directions for
{
|
|

e conducting the preliminary tiaining will be is sued Dy the Foree HQ. in due comse alter
\ \) sclection of Dog Handlers,

The matter may plmsc be ticated as urpent and may be dealt on prionity.

BAN

IR T
! N :
’ . '{r. .
| Of@[y g rf,‘// . /Z(uy/au
| oy - 5oy
. ’ ( DI STIASTIT RANJAN)

Chicfl Veterinary Gflicer (54)

The Inspector General, o
FIRUHQRS. Luclmon/l"xln'n[l.un'111.1(: |

oL g L5,
A A \GL% /: A

0)\ﬁ( (‘;g/ '

/g\q - e e e e e .(;‘n.[\;(.\_“?“ “ . S VPRI PN ._.j.....v
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\/){/MI / 1047 70 o
Memo No.,VII/10/TRG/2004-05/ 3cr-%0Y mated tha 21/3/2001,
Copy forwarded to:- L

&2 Tho Avea Organlanx. SO0 Falaly Ipr i) T d
]’O]’L{ljh’]t/" seulp L'Y‘/l‘l‘ aMeabliand: 1/}‘71(1!35 Lita Jh‘\,

cource az montloued above fiow gebdng theldr

as most urgnni, /

. Mo el
(_))7”"'5 r)L\()\\H')
Area Organiser(10),
e IR S5B Gunahat .

T —— €

s AL/VK)\O)—." ‘ .
¢ /2///7;}9 o ‘

>, .\/\./,,(n/)(}i?).)
C/ Jc/ ) C\/)

2. j{‘o\ 1_(\\| v.,(n“'

A,

CASMALS BARLAY
I

3, ey " 9:”/'//;;,e'a«.}_.
-%‘J.cr —

! o PN
b (/5/’7»1 oS Tl it /C,P//v |
‘ cf/; 7 (V)_,‘,_

Q : L\wzﬁ o )

27 il /Q/L{\A .

\ b ~ ( 2){)‘ ( (/ . B C e

IR -

| tP. btblc\me |

iR BN £ ) rV
| N

[y

aorvices i tho near futuro ’.l.h.*.n nay by et

are "'”‘1“"“""’!‘] Besy "!n‘- -‘an! o Flvs aomoe CL. :‘;r:'ﬂ i’s\::‘;‘f’) }
who are young.uonergetic and having Anteract In
"petr like dogs.co that th2y could b pnt fitin -

iz

. et

s
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Governwent of Inidis ' ‘
Mindstry of Home hffzirs, |
Director.te Ganeral, !

Sfashastr: Ssen. Bal,
:East Bloclk Vv I'('.K.PLIE'J"H, ‘
New D#1hi-110036 i

Dated the 17-02-05%
Qitlye 2t/

DeG., 350 | - '
o WD:C,.)% F ??“ hoad of the: Dzpartment is pleas:-d to realiocate
O S oeach of v (Vror Izt'aN,. Didinat ﬂnd 2nd &n.Gorakh ur al
ongwlich lHCUmD&HtS with dwnsdtate affoar ot o

) ¢ ] in < 11 Py b ~
indicd t\,’f] l:‘?.l(_)‘.wl' .o 1k1 A _}xlk,t_ant c?n.ﬁ-.

o s .
ane Mt tve s o e .
. * W e e i b s m e

ERS N of SFa(VJE;;N~~"wmawmm“hu_"”“‘““‘W"fW"*"~'~—~«~-um-f—~ ———
no. s/ﬁhri - : From , . to

T.)“r" Q}i U:llﬂr‘

hinga Area Tst In D*dihaf
Maihesh Chand Pithoragarh Area wdoe
VePsthatt B ‘ Pilibhit Area ~dow
C.B.Sfpundir ‘ Siddharthnager ﬁr@a | «dow
Haridhan.Sil Sharma ) Araria-I arsa ~30m N
5.C, Bhowmik ' -Silkkim Area : mﬁd- |
8.Chakraborty Bongalgaon Arca | wdoa
P.Dutta Bongaigaon Area ad;~
Remeshwar Singh ' Bhhraich Area. 2nd ancovakhpdr

SeS.Ramola
3,5,.Chauhan Mibepaie ndea-—— Q0

Sashil Kumar Bhinga Area w30 -
Stisnkar Rudra Pal Avaria-I Arza R L
5.nte Siogh ' Sitamarhi Aroaz = (1D
PLK  or h | ¥omdila Ared e O
piasl Basumelory o Kokrajhar Aved o owdow o

comwllanc: O arove ord:r ko confirmzd to Pan HIrs.5808

ﬁflhi.

S/D"Subhdsh amar 17.02.05
{Asalgtent Director)
| CRALTV

vaoounts OTFicw.tiinistyy

tr Lhution 2.

1. The Contronill-r of Accouats, uly and
aF Howes MNELalvs, tew D=lhi, ,

2. I3G Frontier Hirs.sSseneckoss/Potnz/Guawhatl : Ty

3, OT3G, [wctor H-p.‘s.s’z.'nj!:h-.at.,,ne.-;haruich,,Corakhpur,Muzd:fff«!r:pur.t
zarauni,Renidonay, Felekate, Rangls, TC Gorakhpur & Karauni.

4. ‘The Commundant Istrn.Didihat and 2Znd Pn.Gorakhpur,

5. The Arcd Organicor,s353%:2hinge,Pithoragarh, Pil‘bhii,>iiharthn- -

ST s e of rrdri.-l,alegm,Ponq iqaﬁn,hahraich Mzhardjq«ﬁj,aitdmwrho<w~«—wm

Bom.il1a o Kourzihar,
5. Tne chiszf Vetsrinzry Officer{3G),Forec= HIrs,sS3B, Niw Delhd.

..........-.........-......-.—..-..-—..-._....—...~-—.....‘.~.....—
o em ce o e e oo % e e b > T Ars A me A a4 S s e M e tm e e v e

9o TTE '\)6// ( oL (;‘ ) Df:" /) C\ ()/0 T}\- Arsa orq«:.ﬂi‘_}“'ro
NO ]l!/ ( / ) ¢ f:rsv3 Ponq.ﬁi’j"on ( ‘“_,r:u'l)

O(Jy {OL wa TG ‘d t‘ - “\
R }/‘ ¥or cmnoliarm.

— i am e wm

CYREE LY SRV fkfv-g{w&"-ﬁca.l ( ¢ \UNW) b

Corifed o fo e copy TR

- Prlag e B

e \us x’iﬁ
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Mhe Director General

SSB, Force HQR

Block-V (East), R K. Puram
New Delhi-66.

Through Proper Chamnel

Sub:  Request for exemption from “@Pﬁ BREE.DING AND REARING” Course
as well as “DOQ HANDLER" DUrse.

Sir, g 00
i bcg most respectfully and : hntle subnusswn in an unfavourable circumstances I beg
to lay down the following few¥lines on the subject cited above for your sympathetic
consideration and favourable action ploaso .

N
1. That Sir, I lmve completed the Pups Rearing & Breedmg Course as per sudden
detailment order. But I have come to know through reliable squrce that I may be detailed

further for Dog Hendler Course.

2. That Sir, I had been recruited as Para Velerinary Assistant i.e.SFA(V). So far I know

that the job of “DOG HANDLER™ is not related with the Para-Vctermary gtaff. Thig ia the

job of combatised personnel.

3. That Sir, since joining in SSB department as Para-Veterinary assistant i.e. SFA(V) L
have been performing the duties of giving treatment to amimals individually or under
supervision of Veterinary officers (VAS/SVQ) or Field Officers. The ' duties were
acceptable to me ss the duties were related to the job of Para-Veterinary Assistant.

4. 'That - Sir, I have become surprised with the sponsoring of my name for PUPS
BREEDING AND REARING course which is not relaied with the job of Para-Veterinary
cadre / staff The said course is totally separate from veterinary cadre. But it is trying to
altribute the profession on velerinary assistant It is creating a critical state of mental agony
and anxiely and an imbalance in discharging my duties smoothly.

S. 'That Sir, in this mrcumstances I beg to state that if I shall be compelled to undertake

further the Dog Handler Coursge then it will be against of my will.

6. Therefore you are cordially requested for arranging to stop..my detailment from this
course and I may be allowed to serve my pxofcs«lon as per my, recruitment for the post of
Para-Veterinary Assistant with full encouragement.. :

7. 'Ihat Sir, if there is no other altemative to detail me in the gbove course, 1 have to seek
the justice of law from the court and for which 1 may be permitted to take the shelter of
cowt.

I may kindly be excused for the troubles sir.

With best regards,
Yours fhithfolly

s * . . -
/\l (127 K 3yte ( é [,\c_‘.,(,\",ﬁ,(’a
2.8) 2158



